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GOVERNMENT Of!MADHYA PRADESH 
LABOUROEPARTMENT 

MANTRALAYA  

NOTIF701770N 

Bhopal. Dated 30 Aoril, 2005 

F.No. 28-9/05/B/XVI -In exercise of the 'powers conferred by section 51 of the 

Madhya Pradesh Asangathit Karmkar Kalyan Adhlniyarn, 2003 (No. 9 of 2004), the 

State Government hereby makes the following rules .relating to constitution of 

Board, its functions and meetings and allied matters, namely:- 

RULES  r 

CHAPTER •- I - PRELIMINARY 

1; 	Short title, amdication and commencement:. 

(1) 	These rules may be Called the Madhya Pradesh Asangathit Karmkar 
• 

Kalyan Rules, 2005. 	• 

-. (2) 	They shall apply to the employthents specified•in:the schedule in which 

appropriate Government is the State Government Under the Act. 

(3) 	They shall come-  into force on  Such date, as the State Government 

— may, by notification, appoint. 

Z. Definition:  

In these rules, unless the context otherwise requires:.. 
"Act" means the Madhya Pradesh Asangathit Karmkar Kalyan 
Adhinlyam, 2003 (No. 9 of 2004). 
"Board" means the Madhya Pradesh Rural 'unorganized worker's 
welfare Board and the Madhya Pradesh Urban unorganized worker's 
welfare board, as the case may be, constituted under section 3 of the 
Act; 	• 
"Form" means forms appended to these rules; 
"Section" means a section of the Act; 
"State Government" means the Government Of Madhya Pradesh; . 
words and expressions used but not defined in these rules shall have 
the same meaning as assigned to them in the Act 

u . 	 • 
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' 	 CHAPIE/R:fir:Ti'l -/ 	•,1 • , 

WELFARE SOAttb ;FOR` 014i3VGAIiIiiii WORKER'S OF 

RURAL AND URBAN AREAS 

Constitution of the Board :  

The Madhya Pradesh Rural Unorganlied Worker's Welfare Board and the 

Madhya Pradesh Urban Unorganised workers welfare Board shall separately cpnsists 

_ of: 

(a) 	The Minister for Labour, Madhya Pradesh as the ex-officio Chairperson 

for each Board; 

(b).  . Secretary to thecovernrnent in charge •Of Labour Department; 

, Labour Commissioner.,-Madhya Predesh;... -c. • 	, 	• e 

Secretary to the Governmentin charge of Finance Department over his 

nominee not below the rank of Deputy Secretary; • 

"(e)Six members to be _appointed 	the. State Covermrthent rePresenting ‘, 

	

	 . 	 . 	. , 
, employers of unorganized sector for each Board separately; 	• 

,(f) 	Six members to be appointed by the State Government representing 

unorganized workers, two of whom. Shall bewomen for each Board 

separately and one of whom Shall be from Scheduled_Castesippe from 

SchedUled Tribes and one from Other Backward clasces. " 

4. 	Terms of Office z •, 

-A member appointed under clauses (e) and &) of rule 3 shall hold 

officeat the pleasure of the State Government. 	. • 

Subject to the provisions of sub-rule (1), a member specified therein 

shall, unless .he resigns his office or dies or otherwise vacate his 

office at an earlier date, . hold . office for a period for three years 

from . the 	date 	of 	publication 	of 	the 	notification. in 

the Madhya Pradesh Gazette appointing him as a member of the 

tie 
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•• • Board for each:Board searately‘ and -shall be .  eligible for re-. 
appOintment.• ^ 

Residriation : 	• 

(1). A member appointed under daises (e) and (f) of rule 3 may resign his 

office by writing under his hand addressed to the State Gbvemment. 
a 	 • 

(2) 	The reSignation shall take effect from the date of Its acceptance by the 
• 

State Government.' 

6. 	Vacation of office  - 

A member appointed under claiiies (e) and (f)-of rule 3 shall be deemed to 

haveVaCeted his Once, if 

he is declared to be of unsound mind or an undikharged Insolvent by 

a competent court or• 

he -is •convicted of ,an -OffineeirViiiich;T tirts the "opinion of the .State 

• .Government, inVolvet Moral turpitude, or 

he is, absent:frit:A three'ConseCutive rneetingS orthe .Board without 

!eve of absencifrorn the thairPel:ion 

heaSes t6 iiiiresent.  the interest for representing which he was 

appointed. 	• 

Fillina tio of casual vacancies:  

A member appointed, to fill a casual vacancy, arising due to death resignation 

or otherwise of the member shall hold office for the remaining period of the term of 

office of the member, in whose place he is appointed. 

8. 	Meding of each Board and Quorum  

(1) 	The each Board shall ordinarily meet once in three month: 

'Provided that,  the Chairperson shall, 'within fifteen days • of 

the 	receipt of a requisition In writing fibril not less' than one .  
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third of the members of the Board, call a special meeting thereof. 

(2) 

	

	No business Shall be transacted at any meeting of the Board, unless at 

least six members are 'present, of whom at least one shall be from 

among those appciinteilunder clause (a), (b) and (c) of rule 3. 

13 

Notice of meeting and list of business: 

Notice intimating the date, time and venue of every meeting, together with a 

list of business to be transacted at the meeting, shall be sent by registered post or 

by special messenger, to each member fifteen days before the meeting for each 

Board separately: 

Provided that when the Chairperson, calls a meeting for considering any 

matter .which In his opinion is of urgent nature, notice of not less than three days 

shall be deemed sufficient. 

10. ,  Chairperson to preside at meeting":  

' The Chairperson shall preside over all meetings of the each Board, if the 

Chairperson is, for .any reason, unable to attend a meeting of the Board, Member 

appointed under clause (b) and if the Chairperson and the member appointed under 

' clause (b) are, for.  any reason, unable to attend a meeting of the Board, member 

appointed under clause (c) shall Preside at the meeting. 

1: 

1 	Trarisaction of Business:  

.All questions which come up before any meeting of the each Board shall be 

decided by a majority of votes Of the members present and voting, and in the event 

of equality of votes, the Chairperson, or in his absence, the person presiding, shall 

have a second or casting vote. 

12. 	Minutes of meeting;  

. The proceedings of each meeting of the each Board shall be recorded and 

drculated to all members after approval by the Chairperson as soon after 

all. 

ral 
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the meeting as possible, subject to confirmation hi the next Meeting of the Board. 

After such confirmation, they shall be recorded in a Minute Book, which shall be kept 

.,for permanent reCord. " 

	

13. 	Allowances navable to Non-official members:  

Every non-official Members shall be paid -traveling allowance and daily 

allowance for attending meetings of the each Board and its sub-committees at the 

rates decided by the Board. 

	

14. 	Sub-Committees of the each Board.:  

The Board may appoint such: sub-committees, as it may.  deem fit for 

the proper discharge of its duties... 	• 

Every .sub-committee shall Include at least one.  member appointed to „ 

the Board under daUse (a), (b) and (c)-of riile 3. 

. Provided that the s ...ib-oSininittee %hail Contitnu.te In office until a 

new sub-committee is constituted: 

The Board May frame regulation for .cohduct of business ofthe sub- 
• • 

committees. Recommendations of every sub-tomtit:tee shall be placed 
. 	. „. z 	 - . .; 

before the Board fOr.cleciilori. 

	

15. 	Duties and functions of the each Board z 

(1) 	The Board shall be responsible for:. 

All matters connected with the administration of the Fund, 
including laying down policies for the Investment of the 'amount 
standing therein; 
Submission of annual budget, annual report and audited 
accounts to the _Government under sections 10, 11 and 12 
respectively of the Act; 

(c), 	Proper maintenance of accounts and their annual audit in 
accordance with the provisions of section /2 of the Act; 

(d) 	-Collection of contribution to the fund and other charges; 
(e), Proper and timely recoVery of amounts due to the Board; 
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_ 	" 	. 

- , (0- , Perfpyrning kunctltrs specified and prekcibed tinder section 7 of 
• . 

• ' 	•.: 	- the Act  
`• 	" 	 'si!' 	• 	•••• 

(2) , .Each Board shall furnish to the Government Such information as it may 

seek from tithe.to  time. • ; 

16.. Appointment of Secretary. other officers and Staff z 

Each Board shall, with prior concurrence of the State Government 

appoint an officer not below the . rank of a Deputy Labour 

Commissioner as Secretary of the Board. ,• 

„ ,Provided that one person maybe appointed as setretary or,both the 

Each Board may appoInt.sych,bther:officers and employees, as it may 

consider necesSary for the efficient discharge of its functions: 

Provided that no post shall be filled u.p.  in the .each,Board, unless 
• 

itwea..,,,ittrit„tslystAbgemoRrret41,12y.-rthei.Zate,gorehiment. 

-- 	r 	 "‘". fkr" 4--  7-  
19. 	Recruitment procedure and Sentice conditions of officers and staff 

of theloarG 	 - 	
A 

(1) the fbilowing. rulea-applicablef.d.remploStesthe.  5tate:Government 

„shall, mutates mutandis, apply.to offic,ers•and- empigyees of the each 

Madhya Pradesh Civil Services (General Conditions of Service) 

Rules, 1961; 

Madhya Pradesh Civil Services (Cpnduct) Rules, 1965; 

Madhya Pradesh Civil Services (ClassifiCation, Control and 

Appeal Rules, 1966; 	 . - 

Madhya Pradesh Civil Services (Medical Examination Rules, 

„ 1972) . 

Madhya Pradesh Civil §ervices (Leave) Rules, 1977; 

Madhya Pradesh Civil Services (Joining Time) Rules, 1982. 
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. 	(g). • • Madhya-Pradesh Ex-servicethen (ReSer:siatiorrof.  Vgaariefriairi•tht-••••• 

- • 	:.•State •Clial-Serv.ices: on Postt:loftlisgsllfrahd.Ciass 	.Rulet; 

(h) 	Madhya Pradesh Civil 'Services (Speetal-Ptd-Vitteittf-aPpolntment. 	• .1. 

of Women) Rules;  1991; 

(i) • Madhya Plade:sh Publit-Servicet (Frdnlotibb) Rtifec2602; 

. 

(2) 	Classification, • pay scales, allowances, reguitMent pfocedure, and 

terms and conditions of service of officers.and EmPlOyeeof the Board, 

to: the extent not expressly provided in thd-ROles-sPeCified in sub-rule' 

(1),, shall be such, as may be determined by the Board With the prior 

approval ofthe state Government. 
, 

18. fladtwa Pradesh •Itural:theri 'tajj,z4dqVrtiines -Vititiate,  Fund arid 

Madhya.  Pradesh Urban-Uncraanized Workers Welfarefund  . 
- • 

Each Board may, as soon as (nay-be, after corrilrigihtOlorce: af. these 

;ctiltstitotecia4Fundlitcniti::dellentftemihadflYiPradeih Rural 

. Unorganized Workeek.  Went: fthittaltittl 44adh-ya ::,.Pradesh Urban 

Unorganized Wbrkers Welfare Fund", in accordance With the provisions 

- 	-of the Act and these cules.-•-- ;•‘• 	• A 	1.7•1; 	-., - 

The fund shall vest in and be administereethytelieerning Board. 

19. - Investments 	 . 	• . 

All moneys belonging .to the fund may be- invested in Scheduled Banks or in 

securities referred to in clauses (a). to (d) of section 20 of the Indian Trust Act, 1882 
(Central Act 2 of 1882) 
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; Budget- t -

tad) BOamj• shalt-Orepare•and apprOve before 1041arch every year Its 

budget for the nextfinancial year, showing Its:.estimated receipts and 

Hz expenchture.:•„. • , 	 '7.•• 

(2) 	The Budget shall be prepared In Form-I and .after approval by the 

Board, .shall be forwarded:to the State Government so as to reach by 

20th  March every year. 

Annual Report z 

A report on the functioning•of the Board during every finanCial year shah be 

approved by the figarcl.before 15th  June of the following financial year and shall be 

submitted. to the government by the 31:s.' July of that year in.the Form-II. • 

Execution of Contract t  

All orders and other instruments-  on behalf of the Board shall be made and 

executed in the name of each 'Board and shall, belauthenticittecl by such, person as 

each Board may ipecify.. •.• 	 . 	;- 	• 

- 	CHAPTER - Ill  

Registration of Unorganized Workers as 

Member of Welfare Fund . 

23. 	procedure for reaistration as g member: 

(1) 	An application for registration as member under Sub-Section (1) of 

Section 14 of the Act, shall be made in duplicate.in  'Form-III annexed 

to these Rules separately to the Officer authorized by Madhya Pradesh 

Rural Unorganized workers Welfare Board and the Madhya Pradesh 

Urban Unorganized Workers Welfare Board in this behalf under sub-

section (3) of Section. 19, and shall be accompanied by the following 

documents namely: 
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- 

• 
Proof of age in one or More of the following forms, namely: 

(i) 	Certificate or Mark Sheet awarded by an Examination 

iliaara or •Universitit, or • School_leaving Certiftcate Issued 
. 	• 

by the last sehacii attended. , 

(1i) 	Certificate from the Registrar of Birttis and Deaths, 

(ill) Certificate from the Gram Panchayat or Chief Municipal 

Officer. 

(iv) In the absence of the above certificates, a certificate 

from a Medical Officer not below the rank of an Assistant 

Burgeon In Government Service. . 
. 	2 	• 

(b) 	' Proof .of status as unorganized worker for at least ninety days 

during the preceding 'one year, Which wopld normally be a 

certificate to that effect ISsued by the employer, for whom the 
. 	• 	• 

applicant has been working. However, In appropriate Eases, the 

fallowing may alsOFfie Considered as proof of status, namely: - 

(I) 	a Certificate issued by unorganized workers Union _ 
registered under the Trade Unions Act, 1926.. 

• 	• 
A certificate Issued by the Inspector having Jurisdiction 

over the concerned area. 

• 
A Certificate iisued by the Chief Executive Officer of the 

Janpad Panchayat or the Municipal body concerned, by 

whatever name called. 

A Nomination in Form-IV. 

Two Passp,ort Size Photographs,: 

Every application referred in sub-rule (1) shall be accompanied by a 

fee of Rs. 10/- (Rupees Ten) payable to the concerned board in cash 

or an account payee Demand Draft.- 

Receipt of every application referred to in sub - rule (1) shall be 

acknowledged by the concerned Board. 
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: 
.(4) 	If the officer.  referred .to.  in .sub-:rule (1);_ii.sati,c.fied.  after due Inquiry 

the elibitii*.erite .i.ia .s" petifled in sub-section 

— 	(-1)-of.Sectrod14 of -the Act and has complied with the provisions of the 

'Act 'arid the 'RC/IeS 	theie under, he sh,011: enter the name of the 

worker at .ra -rtietnber In a fiegiSter. of members which shall be • 

maintained In fonn-V and shall also issue to him an identity card in 

"Forrn-VI. 

Provided 'that the authorized officer may, after giving the 

applicant •antoPpoitunity Or being heard, reject the application if,. after 

enqU, he dories to the Conclusion that the applicant does not fulfill 

the eligibility Criteria arid/or his dot complied with the provisions of the . 
.- 	• 

Act and these rules : : 	• 

'• f*ded further that every application received. under sub-rule 

(1) shall ordina'rilyte deCideil within a maXimym4eriod of one month, 

' 

	

	 in .t.4 en. e.a re'''IeEtidtd;'reasC'tOtn; Ythe'llao.irse hiall. be communicated 

to the appi ia:ane in Writing . 

( • 	If in teildoh t t6 a member any change occurs In any particulars 

• specified In Ihe l ldentity card 'ref-en-id to in ub-ryle, (4) any updating 

ttcn;tneteSs 1
.
1here?n",  e 	• er• s fa Intimate  the officer 

• 
referred to in sub-it:ile(i), within sbity days from the. date when such 

-change takes place -or the updating becoines necessary, as the. case 
, 	• 	•• 	- 	• 

May be, the' 'date -add-particulars of such change or the need of 

updatindiand the reasons thereof, in Form-WI. . 	• 	. 

(6) 

	

	Where, on receipt of the intimation referred to in sub-rule (5); the 

officer is satisfied .that:therehas bccUrreda change in the particulars • 

of the member as entered in the identity card,' or that such partietilars 

need to:be updated,. he -shall amehdthe'said card and alsdrecord the 

change which has occurred in.thp.register *referred toin'Sub - rule(4). 

(7). If an identity.  card. Is lost, mutilated orb e pages .contained 

therein are exhausted, the member concerned may apply .  in 



_ 

- s Ativor:SIS idos  

-I..... • Forrii-Val -to the Plfic05. specifieci,,;111, stibflole 	_for Issue of a 

1..64fieate/dontircuation identiiy....card,.„ The application for a Duplicate 

Identity .  card shall be aicopparilect••bwrier..tRuPeeS Ten only 

- 	Oar4ble to the BOardln,cash -or an..aCcountpayetnemand•Draft; 

(8) ,Onreceipt of an; application under sub-rule (7), the officer concerned 

shall, .after checking its contents with the entries In the Register of 

, members and satisfying himself as to the bona-fides. of the application, , 
Issue a duplicate or continuation. Ideptity -carti 	- .• 

• 

Provided that an application for duplicate identity, card may be 

rejected for reasons to be recorded, after giving the applicant an 
7" 	 opportunity of being heard. 	. 

24. Appgali 	' 

agg.r.leved:Igy _a .decisien..onder.,Sub-rulc!(4) Of Sub rule (8) 

of ;Bulb 2 __may., Within • thirty-Ways.  from the 'date of such decision, 

. 	. • ,Arger an appeal. to the Secreta•ry or ;eriy other .officer.sPecifled by the 

Boayt1 in this.bebait(hereinafte,r referited•k) as the appellate officer). 
(2).44.cAmbirt3Orarldign, 91 aPlke9.I. shall. be:..accilm,pabled/Wa:.cbrilfi.edOcipy of 

„ 	tilkOrder.ap,pealed Against ódtfeefRs. 1:0/t,  (Rujides Ten) ,payable 
to the concerned Board in cash or an account payee Dernand Draft. 

(3) 	Where the memorandum.  of appeal is in order, the appellate officer 
shall :admit the ;appeal,, endorse thereon the date of Its receipt, and 

shall.repter it in a Register to be kept,for the 'purpose, called the 

.: '9ter of Appeal? in Form-DC. 

(4), When . an appeal has  been admitted under sub"-rule (3); the, appellate 

officer shall requisition the record of -the case from the concerned 

- 	;re9ister:09 ,:officer, and shall,- on receipt of _the record, dispose 

of the appeal through a written order after examining 

: 
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•  the record of the case and hearing the appellant and such other 

personscas he may consideranecesgary; 	• 	- — 

f. 

	

25 	Register of Members;  •••• • - 	• 

(II 	Every' „employerin relation to an establishilieri-t to which' the Act applies 

on the date of commencement of these ROles, -shall, within thlRy days 

from such cominencement, shall maintain a Register in Form-X 

showing details of employment of Members eftiployed by him. 

(2) 	The Register mentioned in Sub-Rule (1) may be inspected, without any 

prior notice by the secretary of the Board .concerned, or any other 

person duly authorized by the Board concerned. 

26. 	Contribution . to the Fund z 

(1) 	Every member Shall contribute to the Fund at such .monthly •late as 

may be specified In the notificatkin issued' by -it* Stte Government 

under section '18 of the Act. The 'contribution shall be remitted in 

. ; 

 

advance on a monthly or quarterly basis in any' of.  the Links specified 

by the,Boartin the district In which the merriberhsIdes. 

kinetriber- may authorize his.employer Co deduct his 'contribution from 

his:  nynthly•wages. ance-to remititie sañ,e, Withinlifteen days fhim 

such deduction; to the Board. 	• . , 

(3) A  If a member commits default in payment of contribution continuously 

for a period of one year, he shall cease to be a member. 

Provided that if the Secretary of the Board. concerned Is satisfied that 

the non-payment of contribution was due to a reasonable cause and 

that . the 	member 	is 	wilting • to 	depo-sit 	the 

arrears, he may allow the member to deposit the arrears of his 



v 
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contribution ang'"iifttigLiehNI imeeirlianficietillecegistrailon of 

menter itiria.Store85 	 - 

CHAPTER-IV 	
• ç;4 

BENEFITS AND GENERAL WELFAiitiaitTiEr 
147 	 wht, 

27. Benefits: • 

Subjett to the provisions of the Act and these rures, the Board concerned 
. - 

may extend all or any of the benefits' 3edfied in de -table below, to the members 

(including in appropriate cases, to their dependants), Who 'have cOntlibuted to the 

Fund. 

13eliati 	f' 

'TA IILE. 

PënsiOn 	- • 
, 

, 1. 	Old Age Pension 

2. 	farnilyPerisicin:  
, 	. 	. 	. 

3. 	Disability Asiisilinde and 'Pentiori 

2. 	Assistance for Housing 	• 

Loan for put as or Construction of House. 

• Interest subsidy for Housing Loan, taken from a housing finance 

Institution. 

3. Education 

(1) 	Scholarship

• 	

' 

(2) 	Educaticin'Loan • • 

(3) • Interest subsidy for gducatiOn Loan taken from a financial 

institution. 	• 

(4) 	Gash award to'tneritorious-students. 



er • 
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. • 	 As!i.stanCe.foriOcciwntirgeten.talt100......,, 	 ,• 

. 	• 

(1) • Loan for purchase of TosOpsirspria.li machines-, 

. (?) Interest subsidy fOr!upplementary Income generating activities. 

"• Maiiiage Assistance, _ 
_ 

.6. 	hiOdiC.40,ssist.apcia • . • - 	.- 

Assistance 

 8. 	In4urance Assista nix 

crOup insurance:-.. .. I 

Assi%:;anp. fcr paycnnt. of,insucapce.  Premium 

9, 	Assistance in.Case of Dpath 

Funeral Assistance.  • 

Ex-gratia Payment 

it 	'Main Provision regarding Benefits:..:. 

Unless otherwise specified by or milder these rules, no moneys payable 

by *ay  ofa Benefit shaltipt peiciAn Cesb, kutshalrbe credited into the 

bank account of the "pepper. or other-eligible recipient, as the 'case 

may be, Maintained in a .SCheduled bank or a regional rural bank or a 

District Central. Cooperativ Bank. 	; 	t 

betalled.. prayision.s in respect: of 	 -matters • concerning 

. benefits.  ens) merate0 	q4111..etit.; s 

(a) 	natured benefit; 

:(b) 	person tp whom benefit shall be-payable;... 
- 	• 	• 

(c) 	broad guidejines, if.ny, gov.eming. the sate at which benefit 

shall be paid. 

29. 	Board to notify schemes laying down procedural and other residual 

matters regarding benefits ; 

The Board concerned shall draw up and, with the previous approval of the 

State Government, notify, in respect of each benefit or group of benefits, specified 

in rule 27 a Scheme laying down procedure, Forms and all other residuary matters 

not expressly provided in the Act and these rules, which shall include: 

3.4.6(5Q „...  „ 
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(i) 	rates at which va0eys benefits SW tiasPable: 

!(Iil) procedtre for an "autriOtityrnmPetent‘tO §caOt sanction. 

(1v) any dicer incidental matters. 
. 	• 

67 1 
	1.•1. 

"i 

30. 	snepl Welfare Activities ; 

(1) • In.  addition to granting b).enefits refertd -to— 	rule 27 and 28 to .  . • 
:individual member, the Board concerned may-iindertake the following 

activities with a vie0..? to *Mating .genzeri 'welfare of unorganized 

. :workers, namely: . 	• 	' , 	. 

(a) 	Commissioning ..surygys, studies.. ete!  p :ascertain 'pattern of 

qmpioyment, skills, income; Viragehi'iOd..Working conditions of 

workers, and the irptia-4t- 	yar4oti3O ..pi:bOrainines of the 

....• 	-Gocier4 tr:!en i:401 Itie: Eider.  0.-•nletfor; 	I.fa re . 

.(b) • • .Srireadind..iiiar4rieSS• •aindt1214Wor)(e-it„--...c..b4ut their ;statutory 

„. ,„.,: ;rights:::  procgdOie.; of epforcibg triVte7tid.ghtsi.., redressing 

-, •• 

	

	..7•gnevancesaäaaiilng rCielfar.e.:arid development 

:schemes. 

(c)- • • Proirotltiheeittlipf inkir-Ort tiarid*--.atilidcerty 	small family 

norms and eliiirriatiokliof 	like drinking, dOwry, child 

marriage etc. 

Organizing sports, cultural and :recritiOnal. activities for 

'workers, and study tours forgro.ups Of workers; and 

any other activities with •the 'prior approval of .the State 

Government aimed at promoting welfare of workers as a whole. 
- 

(2) 

	

	The expenditure in any financial year-on activities enumerated in sub- 

rule (1) shall not exceed five percent of the toial expenditire of the 

Board concerned in that year. 

4 
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ciArebt 	:.- 
REGisrakflok OF EsfAiusiSESTs  

-:L, Mp.&4TRjBtfl.zoN TO THE &Cairo 

	

31. 	planner of making application for registration of establishments: 

( ) 	Eveiy.  employer-  in relation to an esiablishment to which the Act 

applies, on the date of conimeneement of the Act, shall within sixty 

days from.  such commencement, :make  an application referred to in 

sub-clause (a) or (b) of sub section (1) .  of section 22 of the Act in 

triplicate, in Form-X1 annexed to :these rOles.  to registering officer of 

theirea'appOinteit under seetiOn 20 ei the Act. . 

(2) 	Every application referred.  td  in sub-rule (1) Sliall be accompanied by a 

'demand draft.  shOwing.  'paY-inent of "feel for,  the registration of the 

.establistitnent 

Every application 'referred to in siih-rule.:(1)-shall be either personally 

'delivered to the registering officer.or.sent to' him by registered post. . 

On receipt Of thapplicetion referred to In sub-rule (1), the registering 

officer "Shall; after noting thereon the .date of receipt by him of the'' 

aripiicaiton;.6rant an idaiOWledgerrient to.the applicant 

	

32. 	Grant of Certificate of Registration : 

(1) 
	

The Registering Officer, 'after receiving application under sub-rule (1) 

of rule 31. shall register the establishment and. issue 'a certificate or 

registration to the application within .fifteen days of 

receipt of application,.. if such' applicant has complied with 

all the requirements, as laid down in these.  rtile.s and has 'made the 

(4) 
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• 	; 
applicaticin within such period, as specified under clause (a) and (b)of 

sub-section (1) of Section 22 of th4eil.ThetertificitteroVregiStratlon 

to be granted bythe registering officer shall 6e In Form-XII annexed to 

theie'rulte - • . 	. 	 . 	. 
(2).,  The registering.  officer shall'inbiritain I:register in Form-XIII.  annexed • 

toltheie rülès shawiti6 the liafticiilais Ofestablishmens.  in relation to 

which CertificateS of Registration have been issued by him. 

(3) 	If, in relation to an establishment, any change occurs in the ownership 
y, 

or management or other particulars specified in the certificate of 

registration, the employer of . the establishment shall intimate the 
n 	 •• 

registering officer, within thirty days from the date, when such change 

takes place, the date and particulars of such change, and the reasons 

thereat 

33. 	Payment of additional fees and amendment of register etc:  

Where on receipt of the intimation under sub-rule, (3) of role 32, the 

registering officer is satisfied that an amount higher than the amount, 

which has been pald by the employers as fees for the registration of 

the establishment is payable, he shall. require such. employer to pay 

additional sums which, together with the amount already paid by such 

employer, would be.equal to such higher amount of fees payable for 

, the registration of-the establishment. 

Where, on receipt of the intimation referred to in sub-rule (3) of rule 

32 the registering officer is satisfied that there has occurred a change 

11 	 in the particulars of the establishment, as entered in the register in 

Form-XIII annexed to these rules, he shall amend the said register and 

If • 	 record therein the change which has occurred. Provided 	that 	the 

registering officer shall not carry out any amendment in the 

e 	 register 	in 	Form-X91 	annexed 	to • these 	rules, 

unless the appropriate fees have been deposited by the employer. 
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at, •Coniditicops$9,reoistr9r1j1 	-;„ 

'T‘ 	r. 	• 	• 	,- - 

(1) 	Every certificate .of registration Issued under rufei:2 shall be Subject to 

the, following .conditiorjs,. namely :. 

(a) 	:The certificate of reglstratldn;shall tie nonlianSferable; 

'(b) The number of workers employed shall not, on any day, exceed 

the maximum number specified, in the certificate of registration, 

and 	•. 

(c) 	Save as provided in. these rules, the fees Raid for the grant of 

, registration ,certificate.  Shall be non_refundable: 

(2) • The envioyer. h!all intirnate the change, if any, in the number of 

workers Or the conditions of Work to the Registering Officer within 

fifteen days. , . 

35. 

(1)• The feesfth.be-Paid•forz tlidiratit?of a .cerlifiaite.of registration under 

rule 32 shalt be agipecifiStelovi, riarriely.: 

if the • number :Pr- Yitirkert Propoied to. be- employed as 

-'unorgaritzatworkertft6wOrk on.  one' day' :1,  :•:c. 

	

2r(i) 	is up to 100 	• • 	 ••••50:C10 

	

(b) 	Exceeds 100 but does • 	Rs... 250.00 , 
not exceed 500  

	

(C) 	exceeds 500 	 Rs. 	500.00 

CHAPTER - VI 

APPEAL, COPIES OF GROERS._PAYMENT OF FEES ETC.  

36. 	Filina of appeal before the apnea-ate officer: 

(1) 	Every appeal under sub-section (1) of Section 24 of the Act 	shall 

be preferred in the form of a • memorandum signed.  by the 

aggrieved person or his authorized advocate and presented to the 

appellate officer in perion or sent to him by registered post 
, 	• 
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38. 	Restoration Of  

Where an appeal has been dismissed under rule 37, the appellant may apply 

-appeal to the Appellate.Officer for the restoration of the-appeal and if the:appellate 

officer is satisfied that the appellant was prevented by sufficient cause from 

appearing, the appellate officer shall restorethe appeal on-its original number. 

Provided that an application for restoration under this rule shall not be 

entertained by the appellate officer after thirty days from the date of such dismissal.. 

39: 	Hearing of Appeal z 	 _ 

(1)- If the appellant is present when the appeal is called on for the hearing, 

the appellate officer shall proceed to hear the appellant or.  his 

authorized advocate_ and . pass • an order .on. the appeal, either. 

confirming, reversing or varying the order appealed against. 	. 

(Z) 	The order of the • appellate officer shall state that points for 

determination, the decisions thereon and reascins for such decisions. 

(3) 	The order shall be communicated to the appellant-and copy thereof 

shall be sent to-the registering officer-against whose order, the appeal " 

has been-preferred. 

. 40. Copv of order of Registration or of Order in Appeal  

Copy of the order of the registering officer or of the appellate officer may be 

obtained.,by the person concerned or a Person authorized by him on payment of 

fees of rupees fifty for each order on making application to the registering officer or 

the appellate officer, as the case-may be, specifying the date and other particulars 

of the order made by the officer concerned. A copy of the certificate of registration 

on loss or mutilation of such certificate may at so be obtained in the like manner 

and on payment of like fees. 
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41. 'Payment of .FOtiSly 	 ' 

'Ail amounts of.  Money payable 	account Ot.reglitratIon, appeal, supply . ..• 	• . 	- .. • 	„ 	 . 

of copies or 'duplicate. copies-Of -certificate of.  regThstration Shall beHpald in the 

designated aunt Of the Board. • 

42. 	Contribution by_ employers  

(1) 	Every employer shall contribute to the -Madhya .Pradesh Urban 

Unorganized Workers. Welfare Board or the Madhya Pradesh Rural 

Unorganized workers' Welfare Board, as the case.may be at such 

  monthly rate, as may be. specified in, the notification issued by the 

State Government under sub-section (1) of section 26 of the Act 

The contribution paYalk Shall be riaitby means cif demand draft in 

favour of the secretary' or such other okii;brof the .suCh- Board as 

-'specified. • • • 

(2) ' The employer commits. default-1n payment. of contribution after 

issuing a notice as specified under sub-section (5)..tif .section 26 of 

the Act the Board may •issue e certificate to the .C.ollector of the 
. 	- 

District concerned for the reco4ery of 'the amount stated there in as 

arrears of land. revenue, and the Collett& shall, thereupon, 

proceea,to recover . the amount 'es: dereers..ef...larit reVenue, and " 

	

remltit to tilexcincerned110.a. 	 . 	• 

'Provided' that if an emplobier stibmiS..  a 'representation in 

reply to a Notice issued under 'sub.-Section (5) of section 26 

showing cause. Certificate as above shall be Issued only after 

taking such representation into consideration, making such enquiry,. 

as may be necessary, and passing a speaking order giving reasons 

'for rejecting the representation. 

	

.. 	• 

THE SCHEDULE • 
List of Employments 

Part-1 • 

Employment In agriculture, including horticulture and agro-processing. 
Employment in dairy, poultry, piggery and other animal husbandry. 
Employment in fisheries. 	. 	. 
Employment in forestry-including in activities pertaining to extraction and 

	

collection of major and minor forest produce. 	. 
Employment in .Sericulture. • 

. 	: 



• 
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-c 	• 

Nit-2 
• 	• 

1- 	Employment in currying and.extraqtion of laterite boulder -building stone road 
•metaligrayeltmurruip, sand and clay.. 	• 

21 	E.-M*14016d Itibridakiniindttitahing/45fistone. 	• • • 'P.' • 

	

r, Employmept lrybrickdrsaridttlleee4kingt, 	 ;:5.• • 

Part-3 	. • C . 

1- 	Employment in connection with iciSigh:-  u-rilOa-ditit-itaaditg,-)  peeking, 
carrying, iveighing, measuring or Stith other • Manual work. including work 
preparatory or incidental to suOh operations: , 

in any market or shop pr depot, thlactory or ware- house or godown or 
any other- establiShment ; 	• " 

in .-eny..market ..under the contipi.V..Market Committees constituted 
under the Madhya Piadfish krishi Ofithy Kara Adhiniyam, 1•972 (N6. 24 of 

Etnployment in connection with loading-of goodsinto public transport vehicles . 	. 	• . . 
or. unloading Of .goode'lhereform, arid any other aneration incidental or 
connected thersito.• •• • 	• : 	•• •-• 	• 	-• • 

3- - 	Employment in connection with loading, unloading and :Carrying of 'food grains 
Into -godowns, sorting and cleaning of food grains, filling food grains in bags, 

". " -stitching of •suchtags-and•sudh-otherworkintidantal and connected thereto. 

1- 	EMPloyment in Khadl,•hantfloom atid poWerloom industry. 
acriplaypleptip plea9hIpg„dxsaing and-printing pf.cloth. • 
EMploymenf in tailoring,. 

- 	• 	• 	• 	. • 4: • - 	• 	'Part-5 
•Employment in ineklng pOncense•stick,s, (agate%) 	. 

2; 	Employment In embroidery, smocking and making cifseedy-made•garments. 
Employment in making of paPad;loidlde.i,--jemi, jellies;  other preserved food 
itenis,,reedy-tnee spices and.dondiMents.., 
:Employment In cooking food. 
EmployMenfin making of toys. 
4. 

Part-6 
Employment in tanning and Processing of leather. 

• Employment in making and repair of footwear and otherSrather. 
.Employment in cleaning-and  seavenging services. 

Part-7 
Employment in rag picking. 
Employment in door-to-door collection (and sale) of old newspapers (raddi) 
and discarded articles (kabadi). 
Employment as hawker and street - vendor. 



. Part4- 
• • . 	• 	 • 

• . Motor transport workers+  as *defined lir Motor IrtOqeport-Workers.St  1961 

	

- 	• 	• 	oh` • 	• • . 	. 	0. • 	. 	•. 	. 	• 	 • • 	. 	••1  

(ICI Olt 1.30 961) • 	 • 	• • • 	 • 	 • 	 „ ,., 

••• 	• 

EmplOymbritin 	'Of CYClettcliStlaWk auto-tiCkshaWl-and taxis, but not . 	. 
qualifying as motor transppr.tworkeres• • . 	• " 4..- 
Employment in Flour; Oil,,Dall 

4- • Employment in Private §ecurity pervicias_•• 

	

. 5- 	Employment in plastic indystrieS. ". 

	

6- 	Employment in Wood Working Units . 

	

- 7- 	Employment in Utensil-making.-• ' 

	

8- 	Employinept as Attisa.ns eg: Blackstnith, Carpenter, Potter, Cobbler, etc. 

	

.9- 	Employment in Durrie & Carpet-making .. 0- • 
Employment in Fireworks and Match industry. 
Employment in making cartons and other packing materials. 

• 
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Forin-1 

(Sep Rule ?O(2) 
Matiliyaradesnatial Unorganized WOrker's-Welfare Board/.Madhya 

pild4h, Urban Unorganized Worker's Welfare Board 

1 
BUDGET FOR THE FINANCIAL YEAR 	  

• 
Part-I RECEIPTS-: 

• Head Actual 
Receipt 	in 
the 	previous 
financial year 

- 

Estimated 
Receipts .for 
the 	ciirrent 
year .as per 
Budget 	. 

Actual 
Receipts 	in 
first 	• three 
quarters of the 
current year 

Estimated 
Receipts 
for 	next 
financial 
year 

(1) (2) (3) (4) (5) 
 Cess received . 

• Contribution . 
received 	from 
members • 

. 

3.. Grant 	received 
from 	• 	State 
Government 

 
. 

Contribution 
received 	from 
employers 

 Interest 
• 

 Other Receipts 

Total Receipts 
: 

• 
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Part-11 EXPENDITURE • 

• 	_ 

: .1t-P0 	. 

' 
' 

Actual 	. 
Expenditure 
in.. 	the 
previous 
-financial 	. 
year 	 

Estimated 	. 
Expenditure 
for • 	the 
current 	year 
as 	. •- 	mit 
Budget 

Actual 	.; 
Expenditure 	In 
first 	three 
qiiarterS of the 
ctirrent year 

	

- - 	• 	• 	• ., 	. 	.. ' 

Estimated 	• 
Expen0iture 
fqr 	next 
financial 	' 
year 	. 
- . 	... 

(1) (2) - (3) 	- (4) ' (5) 	• 

- 
Expenses on meetings of the 
Board 
.1.1 TA/DA of Members ' 
1.2 Refreshments • 	- 

• 1.3 Other Incidental Expenses 
Total (1) 

 Expenses on Staff 
2.1 Pay & Dearness Allowance 	i . 	. 

' 2.2 Medical Allowance — 
, 

- 2.3 House Rent Allowance 
2.4 Travelling Allowance/DA  
23 Loans and Advances 
2.6 Others 	. 	 • , • 
Total (2) 	' - 

e  • : - ..t• • 

 Office Expenses . ' .. ,:. 
3.1Water & Electricity 	• ' 	• 	' " ' 
3.2 Rent and Taxes 
3.3 Stationery & Printing . 
3.4 POL Expenses 	. 
3.5 Furniture .81fIxtures 	• 	.: 
.16 Telephone Expenses. 	, • ' 

. 	... 3.7 Postage &TElegrants •. 	• •• ,• 
' 	- 3.8 Wicks and Periodicals 

19 Liveries H • , 

3.10 Other Contingent Expenses 
Total (3) 1 	' 

- 

 Capital Expenses 
4.1 Purchase of Vehicle . 
4.2 Construction/Purchase/ - 

Repair/Renovation of 	- 
Building 

• 

4.3 Purchase of Equipments 
4.4 Other Capital Expenses 	• 
Total (4) 	• 
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••• L 

• 

Place 
Date:'.  

, 	Signature•of Secretors? 
t.P,Rur Unorganized Worker's Welfars Board 
M.P. Urban Unorganized Worker's Welfare/80prd,  

...0„4014o.*fi 	\  

- 

Head 
. 	_ 	• 

. " 	1: 	T. 
: 

Actual 	- 
Eicpenclifurd 

the 
PNvilituS . 
fin'andal - 
year l'"  

Estbilated 
Expenditure 
tit_ : , 	the 
Current 	year 
as• 	Per 
Budget 	' 

Actual 	_ 
Expenditure 	in 
first 	,three 
qtratteis of the 
current year 

Estimated 
Expenditure 
for..: 	next 
financial 
year:: 

(2) - (3) (4) (5) ..•. 
 Expeuses 	on,  i benefit 	as 

specified in Ride 27 - • 

. 

5.1 
5.2 , 
5.3 	' 
5.4 	' 	 - : 

5.5 	 . - 	. 

5.6: 	, .: ' - 	- . 	- 
- Teta! (5) " 

 Expenses on Genera( Welfare 
Activities as defined 'In Rule ! - 

. 

' .... 
, 

• 

6.1 	;: 	- 	. . _ . 
6:21”.nr.:;', 	...:: 	: ••••• 	*. 	- : ::: . 

r
. 

6.4 .,..•-•;:J. 	,. 	 ...,• • . 
. Totaf (6) 	• 

. 
,, 

--" -.!.. 

, 
TOTAL El(PENDITURE  ' 

is• 

• 

• 
'. 

. • 
• 

" 

' 

oitc66); _ 
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P_arH11:.S.UMMARY 

:: Head . 	..;,. ..• 

_ 

, 	. Amount 1 
. 

t" .1 	: 	• 	. 	- 	.1 	(1).  
. . 	(2) 

Estimated Total Receipts , 	.  
_ 

, 
. 	 . „ 

Estimated Total Expenditure 	. 

Estimated Surplus/Deficit:U-2] 

Place: 	
_ 

Date : • 

e 

SiRnature of Secretait : 
M.P. Rural Unorgapiipd Worker's Weltare•BOarcl 
M.P.:Urban Unorganized Worker's Welfare Board : 	: 	• 

 

•• • , . • 	• :4•' 
:Li el 	; 

1 
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8. 	Details of other main activities done 
by each Board. 

Secretary 
M.P. Rural Unorganized Workers Welfare Board/ 
M.P. Urban Unorganized Workers' Welfare Board. 

WPM, R4141 30Oki Zoos 
	V‘z•--.3  

FORM LI 
(See Rules 20) 

I4.P. Rural Unorganized-workers %della:Pe Board / 
14.P. Urban Unorganized workers welfare Board • 

ANNUAL REPORT ON THE FUNCTIONING OF THE BOARD 

1. Name of the Chairman and 
Secretary of the Board. 

' 2. List of the Directors and Members 
of the each Board. 

3. 3.i Cess Received.  during the 
Financial year to the each 
Board. 	. 

3.2 Income • Received 	from 
ReRistration etc. 

4. Total newly. Registered membere 
—during the ttnandal year in the 
Board. 	' • • • 

5. Total members of unorganized 
wor-kers In the Board. 

6. 	Details of the Welfare Activities during the Financial year done by each Board for 
Unorganized Workers Member. 

&No. Name of Scheme 	Numbers of, Benefited Amount 
Unorganized 	. Workers 

. Member 
(1) - 	(2) 	 (3) 	 (1_1) 

 

 

3. 

7. 	Details of other Welfare Activities. 
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FORM III 

APPLICATION FOR REGISTRATION AS MEMREFt " 

396 (651. 

 Name 
• 

 Name of Father/HuSband _ 

3. Addiesi : — 
(i) Current Address 

• 

, 

(II) Permanent Address 
, 

 VVhether SC/ST 

 Date of Birt11 
' 

6: Marital Status 	. 

7. Name and address of Employers for whom 
worked In last 12 months 

- 
_ 

S. 
No. 

Name 
and 
address 	. 
of 
employer 

. 

Description & 
'Location " of 
establishment 
where 
applicant 
Is/was 
employed 	• 

Registration 
number 	' of 
establishment 

. 

Designation 
& nature of 
work 	' 
performed 
by. 	the 
applicant 

Date 	of 
con1mencement 
and 	conclusion 
of employment 

No. 	of 
days 	for 
which 
actually 
employed 

Remarks 

Comm- 
.ence.- 
ment 

Conclu— 
skin 

1 2 3 4 5 6 7 8 9 
. 1 . 

.2 •  

3 . 
- Total; 

8. ESI/EPF No. (if any) 

(i) ESI.No. 

(II) EPF No. • 

9. Manner in which application fee has been 
paid 	• 
(I) In-cash, at office of the Board 

(enclose receipt) 
' 

.- 

. (Ii) D.D. No 	date 	 

	

lrawm on (Branch) or 	 
(Bank) (Enc,•)se OD) 



SVOTWAliiiistc3aatos... 	. . 	
' 	 

4-45)it-j.  
10. As per • the requirement of Rule 23, the 

fellowingfire .endosed Z. . - 	_ .. . 

Proof of age 	' (Give clescrIptkm of documents enclosed) 
_ 

- - . 
_ 	 _ 

Proof of employment as .unorganized 
worker In the establishments mentioned In 
S.No. 7. 	' 

(Give description of documents enclosed) -• 	• 

(I) 	, 

' (0) , 

(IV) . 	, 

Nomination In Fain IV 

Two passport size photographs 
- . 

The above facts are true to the best of my knowledge and belief: 

I undertake to regularly pay My monthly contribution .s.member at the rate 
prescribed by. the State Government and In the manner prescribed bythe Board. 

I request that I may please be registered as Member under Secdon 14 of the 
Madhya Pradesh Asangathlt Karmkar Kalyan Adhlniyam 2003. 

-Place: Signature/Thumb impression of 
Applicant / 	- 	_ 

Date : Signature/Thumb Impression of 
person identifying the Applicant 

Identifier's Name and Address 
i 

e. 



7:1 

( 1 	.• 	• 
. 	,e . A.;•••.• 

.i• 	. 	• 
, 	. • :P; • .146141 " streniftSitit6 	

4 

.a 	 Eztrwi • 

. 	. I-hereby nominate the "fdloWing PeisOn/pers. ons asMy rigNiuclierrfi" t 
dues. from Madhya Pradesh Rural" TiniargFtizecl W0rKQS.Welfare floirtifiWalifi .'•.472radesh 
Urban Unorganized Workers Welf-areflidaklin %UR& Ticike-tv2eritti • 

• :•••• 

Sr. 
No. 

Name and address 
of the nominee(t) 

^ 

Data- 	.of. 
birth of the 
Nominee 

Relationship 
=with 	-. 	:- 
Member 

In 	ease'--of 
mirror;: -t .,:ki.  
name 	-of 

_guardian 	- 
, the 

1Pe'rcebtitg 
:thievittnb 

namineet 

, 

d 	.: 
' M.  

1 .11 :• 	.( 
(1) 12) () (4) " -(5) 7.----;,,,,:.;;;z:Fi, 

8 ' ./.1
4 
t---  , • 

• , 

-- , :. 

4' 
, 1 •j 

.. p.....5  

. 

' 

7 • . 	.. 	_.. 

• 

Place: Sigriature(ApPlicerit) ' '
-4 

. 	. . r  
, 	. 	., 

-•:, 	• 	. 	 .,, 
. 	1 

Date: 	. 	. Name of appfi9Atimenllitep . 	e, 

... . 

. 	. 

- 
- 

Address : 	- 	• 

- 

. 
. 

. 

_ Signature (Witness) : 

Name of witness : 

Addiess of witness: 



' 	9:1302).  . 	 •!!Ms4iitcdtFrk4 30'8316 Id*); VI: A 

Rule 23(4)] 
M.P. Rural Ungpanlied-Worker*Welfare Board/ 
M.P. Urban 'MorganliedWorkers Welfare Board 

-; 
cc 	

REGISTER OF MEMBERS 

Sr. 
No. 

Name 	of 
Member 

Father's/ 
Husband's 
Name 

Male/ 
Female 

Whether Registration 
No. &Date 

Address 
SC/ST Permanent ,Current 

(1) (2) (3) (4) (5) (6) (Z) (8) 

e 

. 

, 

. ,•. 

. 

. . 
. . 

Date 
of. 
Birth 

j Nature 	of 
Employment 
Designation 

Nominee 
. 

• 

Rate 
of 	• 
Contri- 
bution 

Passport 
size 
photo- 
graphs -. 

Date of 
issue 
of 	• 
Identity 
card 

Signature 
of 	the 
applicant 
•• Board 

Signature of 
Authorized 
officer of the• 

' 
.. 

1 	(9) (10) • (11) (12) (13) - (14) (15) -(15) 

) 

• 



  

wuth 30 aft '2005 

  

Fotim:11 
_ 	• -, ..(Eig.R.citgljo)1„ 

M.P.c Waif Unortini*ed'Weilcersi Willtte Board/ 
M.P. Urban Unorganized Workers Welfare Board 

MEMBER'S IDENTTIY CARD 

PART-I 

GENERACPARTICULARS 

Paisport size 
_photograph 

 Name of Member 
-.. 

. 	. 

 Father's/Husband's Name 

 Male/Female 
, 

 Date of Birth . 

5.. Address:
• Current Address 

 . 

Permanent Address 
, 

 
• 

Details . of 	establishment 
where employed at the time

•  of registration 
, 

 . 

 Nature of Job & 
Designation 

 Registration No. 
I. 

 Date of Registration , 

 Rate of Monthly 
Contribution 

• 

Date & Place of Issue 
Date: 
Place:  

Signature & Designation of the 
Authorized Officer of-the Board 

(with office seal) 



VC\ 
3•96(74):.. 	 ISziFtvi Trattvrtikao eta :nos- 

14:42:1-C• tp , 

'14.10ik:,-001(00.(000tEgt.  
Pate Of NoMination : 
Details of Family 

Sr., 	.. 
No. 

• 

Name • 	. 
.fpipily 
member 

of 
. 

Relationship 
with 	• 

fmember 	. 	_ 

Date . of 
.birth 

.. 
- - 

_In case of 
Minor, 
name 	of.  
guardian‘• 

_ 

Whether . 	. 
nominated as 
a . 	nominee,' 
and 	if 	yes, 
specified 	• . 	. 	. 	. 
share. 	in 
.benefits 

Signature 	of 
Authorised 
officei of the 
Board 	• 

(1). (2) (3) (4) 15) 	• (6) 	• (7) - 

- • --- 
_ 

- 

- • - 
. 	•• 
: 

- 	- 

-- - 
, - 

- 
" 

••• 	• 	• . 

- 
r•• 

• 

• 

PART - In  

DETAILS OF EMPLOYMENT 

Sr. Description 	& 
location 	of 
Establishment 
where 
unorganized 
worker 	. 	Is 
employed 	• 

Name and 
address Of 
the 
employer 

Designation' 
and 	Nature 
of 	work 
performed 
by member 

. 	Date 
commenceme.  

and conclusion 
emplo 

of . No. 
n 
of 

tment 

- of 
days 	for 
which 
actually 
employed 

Signature 	of 
employer 	or 
representative 

Comm- 
ence- 
.mane 

Condu- 
slon 

(1) (2) 	- (3) (4) (5) (6) (7) (8) 

- 

- - 

— 



7;396;475). 

. 	 !...4 spARTH 

op p.ENEFITS-REC.FIVEIIMOM THE. BOARD 
-9  :1;1 	

,! 

: 

Sr. 
No. 

?• 

Name offieneflt _ 
sanctioned 	"sanction 

. . 	,
- , .Date of •  

. 	. 

Sancti oned 
amount 

bate:of • : 
payment 

. 	. 

If Loan; nb.'• 
.,. 	of 
Mt illinenti 
in which to 

be 
-.recovered 

. 	_ 
Signature 
: 	of 	:- 

authorized 
ofReei- 

(1) (2) :-.- .•' 	• 	- . (3) (4) (5) (6) ' (7). 

4- 
- 	, ., 

- 

. _ 

_ 
- 

'Signature & Designation.  of the 
Authorized Officer of the Board 

_ (with office seal) 

Date & Place of Issue 
Date: 
Place: 



39076) W45101 IN 	ch N • I 	30 ati,"q zoos,  
-  

 

  

It • TSEORM - VII 
[See Rule 23(5)] 	. 

Q 	 as it 	 : . • 
APPLICATION FOR AMENDMENT IN IDENTIFY CARD 

 
\, 

- - -  - 

,.... 	" Name of Fathers/Husbands ..) 

3. 	, Male/Female 	• 
- 	- 

4: Date of Butt 	
•

. 

5. 	• Address: 
Current Address 	' 

. 

, 

- 	- 

" Permanent Address
'.

' 
-r 	 - 	- 	- 

6.. Nature of Job/Employment " 
• 

7. Registration No. 	- 	• 	• 

	

- 	- 	' 	• 	- - 	
._ 	. 

B. Details of Board's Office- where 
registered as Member.  

-. 	. - 	.' - . 
 Date of Registration 

 Details of requested amendment 

Item to be- 
amended 

- 
' 

Present 
Entry 

Requested 
Entry 

Whether 
requested 
entry Is In 
lieu of, 	or 
In 	addition-  
to present 
entry? 

Reasons for 
amendment 

In case of 
additional 
family 
Member, 	. 
date 	of 
addition 

Remark 	.. 

(1) (2) .     

, 
" 

Date: 

Place : 

Signature. of Applicant/Member 



:ilYik;8•41,114"r 4icti AD agtEt ibos 

sf:006111= VIII 
'.{See Rule 23(7)] 

APPurinoisi FOR DuPiltiTt IDENTITY CARD : 

Nitte of Mamba< 
. 

_ 	 . 
... 	_ 	.. 	 . 	.. 

2. 	.:-.. Named FathersThusbands - , 	 - • • 

3.: Male/Fernale 

4. 
. 

Address: 
Current Address 

Permanent Address 	.- 

5. Whether SC/ST 

6. 	' Marital Status 	• (Marr(ed/Unmarried/Widow) . 

7. 	- Dated Birth 
8.. 	• 	• Name, Address & Registration Wo- 

of 	the 	establishment 	where 
applicant is working 	• . 

 Name and address of employer 
 Nature of )ob/EmployMent 	, 

- - ESI/EPF No. • 
 Date 	since 	when 	wonting 	for 

current employer 
LT. Registration No. as member 

14, Office of Board where registered 
as member 

. Rate of monthly contribution . 

_ Month 	upto which contribution 
paid 

 'Reason for requesting issue of 
duplicate Identity Card 

The above facts are true to the best of my knowledge and belief. 

My original Identity Card is being surrendered herewith. 

Two pr: ;port size photographs are endosed (where applicable) 

Date: 
Signature of Applicant/Member 

Place: 



( ) (?) (8) ( ) ( ) (3) 

APPeal Naffia . of 
the 	. 
applicant 

Date of 
submission 
of appeal Designation 

of officer 
who 
passed the 
order 

Mode of 
payment 
of fee 
and 
amount 

Details of . order appealed 
a-gainst 	 .  

Date of' 
order 

Gistsiof 
order %  

No:  

 

396(78) 	' -10210t4Tt174'91, fii, 30 alf( 405 
— 	• et 	+-F. • 

• 

   

   

rE40:44,0! Ix 
:u(3) 

. 	rtpjpg Ft:of:ANTE** . 

• 

'1. 	• 
• 



.• 

- ( 	• 	• • 	' 	 • intimataidiri‘aftezes 	 396 	(”) : 

• 

 Name andaddrpis-_ 	_ 
of 	' establishment 
where unorganized 
worker is working 

2 . 

. 

3.. _Name 	• 	and 
penitanent address 
of establishment 

.- 

- 
 Name 	• 	of 

establishment 
4. Name and address 

of employer 

• 
Sr. 
No. 

Name and 
surname of . 
workman 	• 

Age 
and 
sex 

Fathers / 
Husband'sName 

Nature of 
employment 
designation 

Permanent Home 	
. 

address of workman 
(village and Tehsll and. • 

DIStt,) 	' 
(14 . (2) (3) (4) ' (5) • 	. (6) . 

1 
2 , 
3 
4 - , 

Sr. 
No. 

. 

Local Address 
Date of 

Commencement of 
Employment 

Signature or 
thumb 

impression 

Date o f 
termination of 
em_ployment 

Reason for 
termination 

• (7) (8) (9) •  tug (11) 
1 
2 . 
3 _ 

4 

Sr: 
No. 

If- the, unorganized _worker 
Is/was Member ' 

If 	the.. unorganized 
worker has ceased to 
be member 

Whether 
member 	has 
authorized 	• 
employer under 
section 26(2) to 
deduct 
contribution,. 
and, 	if 	-yes, 
month & year 
since 	when 
authorized . 

Remarks 

Registration 
No. 

Date 	of 
Registration, 

Date 
since 
when 
rear-Pd  

Reason for 
cessation 

(12) (13) . (14) (15) 	• (16) (17) 
1 
2 . 
3 
4 	• ., 

ot) 

RiGistett triniNalt4M12400.1WERS:EMPL-CIYED sortie tIMPLOiER 
ANCV4F-NEABERSAMONQ THcM' 

• 
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0: 4: tioia 
. 	.(seeritylesio 	. 

APPLICATION TOR SEGXSTRAMIOIWOKASTAK,MI,M!NTS EMPLOYING 
. 	31NORGANIZEDMORICERS. 

. 
• 

Name 	and 	location 	of 	the 
estabilshment where 	unorganized 
workers are employed 	• 

. 

 Postal address of the establishment 

 Full name and permanent address 
of the establishment, if any 

p 

 

• 

Full 	name 	end 	address 	Of 	the 

, 

- 

manager or person responsible for 
the supervision and control of the 
establishment 	 . . 

 Nature of work in the establishment . 

 Maximum number of unorganized 
workers to be employed on any day  

. 	. 	. 	- 	. 

 Particulars of Demand Draft 

. 

No. ---------Date ----------- 
Drawn on (Bank and Branch) ------- 

----- 	------ 

Declaration  by the employer: 

I hereby declare"that the particulars given above are true to the best Of my 
knowledge and belief. 

I undertake to abide by the provisions of the Madhya Pradesh Asangathit Karmakar 
Kalyan 'Adiniyam 2003 and the Rules made there under. 

PRINCIPAL EMPLOYER 
SEAL & STAMP 

OFFICE OF THE REGISTERING OFFICER APPOINTED UNDER THE MADHYA PRADESH 
ASANGATHIT KARMKAR KALYAN ADHINIYAM, 2003 

Date of Receipt of Application: 

Signature Bo. Seal of Receipt Clerk 



g, 

IC:eiffiate:01.01ggi  4attibitetthrObi• ?9"' 	941. 	 Pit 051-0:**An Z4:if:* • • 
Plideili-ks'angathit •Karibakar ljealcAtiniVam4120bUticl,  the aule.5..-nri4eles,tifete: 

-undectfrtilelblioi.Ona'istabilShrOnti subjecitOldonciltionslge iWrilti!' e 	. 

The regishatson granted lher,in above in pubject to thejollowings  
conditions:- 	 • 

The Certificite of Registration halt bSiitirc-trarisieratirl , 
_ 

The number of workthen employed or unorganized workers in the establishment-
shall not, on any day, exceed the maximum number specified in the Certificate of 
Registration; 

Save as provided in these Rules, the fees paid for the grant of Registration 
Certificate shall be non-refundable; 

, 	• 
The rates of wages payable to unorganized workers-by the imployer shall not be 
less than the rates prescribed tinder the Minimum Wages Act, 1948 (11,-of 1948)..for 
such employment where applicable and where the rates have been fixed, by-
agreement,_settlement or award, not less than the rates so fixed; and . 

The employer shall comply with the provisions of the Act and the Rules made tilere• 
under: 

-• 

- Nametithe..estgblishment -• ' 	, 

 Postal 	address 	location 	of 	the - 

establishment • • 	- 	' 	- 
' 

.. 
-. 

• 
 Name and address of the employer 

. 
--- 	. 
.. _ 

4. Nature of.work In the establishment ..• , 
.: .„ 

. 
. 

6'. 
- 	' 

Maximum 	number 	of 	unorgani4d 
worker to be employed on ant day try 
the employer 	. 	• 	J 
. 	. 	 ti 

^ . 	. 
- 

, 

- 

' 

. 	• 	. 
. 

... 
 Probable date of commencemeat.  and. 

completion of work 	. 
. 	- 

,..Y .........:•; 
. 	. 	. 	.. 	. 

: 	. 	. -- 

 Other 	paiticulars 	relevant- 	to 	the 
eMployment of unorganized wciricers ' • 

. 	_. 

c r" • i t .: %• %.: 

. 
. 	.... .  

- 

rit 'S gnatura Ofth-eit‘  egisteringpfficer with seal 

%14 
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7'4E301. 2905  

 

  

4ibt 

   

FORMIAS*11 
pee Rule afri(2) 

tr*OrsTERatAlakiSumotrs 
$r.l• - - Registration ',Name., . and 'Name of' INattire Name • .and . h.4ayin3um ... &Omits 
No... • . :No. 	...and AddreSt 	of, the. 	of 	.. „pennanent. 	number ..,. of  

Date: 	. . the •• - 	. employer Work 	address. of . unorganized 
. - . • establishment and his 	Establishment worker to ' 

, 	 where 	• address. 	 be 
. 	 unorganized ' 	 employed -1 

worker 	is 	 on any day 

	

' 	employed 	 - 	 -  
(1) 	.(2) 	- 	(4) 	(5) 	(6) 	 (7) 	(8)  . 	. 

. 	 - 
- -" 	

. 	
. 

- 	 . 	 . 
. 	

• 
i 	 .. 	• 

	

' 	. 	. 	 . 
' • • . 	 . 

- . 	. 	 .. 	,. ,. ,. , 	. 
• , 	 - 

1 

. - 	 -.• 	, • , ; 	 ;. 	. . 	. 

*- 	By order and in the nameof 
Governor of Madhya Pradesh 

1- 	• 

(Neeraj Dubey) 
Deputy Secretary, Govt. Of M.P. 

Labour Department 

lidsgs, ix* ava tisri wait irutarka w vsntiti Ar4te iivnicia, Atm *Ifka am mita-2005. 
5: 
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